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INDRAPRASTHA MEDICAL CORPORATION LIMITED

Reqgd, Office - Sarita Vihar, Delhi-Mathura Road, Mew Delhi — 110 076 {India)
LR

HINDUSTAMN UNILEVER LIMITED
{Formerly Hindustan Lever Limited)
Regd. Off. Hindustan Unilewer Limited,
Unilever House, BD Savant Marg, Chakala, Andheri {East), Mumbai-400099

MNOTICE OF LOSS OF SHARES

CanFin Homes
ASPSNENT Comia i kST J

NCR Pitampura Branch - DP-11, Ist Floor, Local Shopping Complex,
Pitampura, Delhi-110 034 Ph.: 011- 41761717 Mobile: 7625079150

iw Hewlaly

Matice i hereby given that the following share certificates have been reporied as
lost/misplaced and the Cormpany intends to issue duplicate certificates in lieu thereof,
indueg course.

Any person who has a valid claim on the said shares should Fodge such claim with the
Company at its Registered Office within 15 days herecof,

Mame of Folio Mo. | MNo.ofshares | Certificate Distimctive No.(s)
the holder (Rs.1/-F.v) Mo, (5)

SHAMTA S50 | HLLABTS250 270 L2504 | 1066126107-1068126370
Place: Delhi SHAMNTA ASLIA

Date: 12/08,/2021 Hame of the holder/Applicant

FORM No. -5

DEBTS RECOVERY TRIBUNAL

8/2A, Panna Lal Road, Allahabad

{Area of Jurisdiction : Part of Uttar Pradesh)
SUMMONS FOR FILING REPLY & APPEARANCE
BY PUBLICATION

Date: 09.12.2021
(Summons to defendant through Publication under Section 19(3) of tha
Recovery of Dabts Due to Bank and Financial Institutions Act, 1893 Read with
Rules 12 and 13 of the Debits Recovery Tribunal (Procedure Rules, 1883)

Original Application No, 133 of 2021

PUNJAB & SIND BANK ..APPLICANT

VERSUS

Ra| Marayan Chaurasia & others ~DEFEMDANT

1. RAJ NARAYAN CHAURASIA S/o Babu Lal Chaurasia Rfo 123-E,
Kallagh Magar, Jajmau, KANPUR NAGAR - 208010

2, SMT. JYOTI CHAURASIA W/o Raj Narayan Chaurasia R/o 123-E
Kallash Magar Jajmau, KANPUR NAGAR - 208010

3. VINOD KUMAR SHARMA S/o Ramdhani Sharma, Ri'o 93-F, Kailash
MNagar, Tehsil Sadar, DIST HAMIRPUR

In the above noted application you are required to file reply In paper book
form in two sels along with documents and affidavits (if any) and show
cause, parsonally or through your duly authorized agent or legal practitionar
in Tribunal after serving copy of the same on the applicant or his counsel
duly authorized agent after publication of the notice and appear before the
Tribunal on 21.01.2022 at 10:30 a.m. failing which the application shall be
haard and dacided in your absence.

REGISTRAR
DEBTS RECOVERY TRIBUNAL,
ALLAHABAD

Email : pitampura@canfinhomes.com, CIN:L85110KA198PLC008699

Under Section 13 (2) of “The Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (No. 54 of 2002)"
To,
1. Mr. UMAR MOHD, E-59/B-56, KALANDER COLONY, DILSAHD COLONY]
DELHI-110095 (address) (Borrower)
2. Mr. ASIF, E-59/B-56, KALANDER COLONY, DILSAHD COLONY DELHI-110095
(address) (Co-Borrower)
3. Mr. ANSAR ALI, E-59/A-553, KALANDER COLONY, DILSAHD COLONY]
DELHI-110095 (address) (Guarantor)
No. 1 & 2 amongst you have availed a housing loan from our branch against the security of
mortgage of the following asset belonging to Mr. UMAR MOHD; Mr. ASIF of/Amongst you.
An amount of Rs.17,13,864.00 is due from you, to Can Fin Homes Ltd. as on 30.11.2021
together with future interest at the contracted rate.
Details of the mortgaged asset
PLOT NO-B-100/6, ENTIRE SECOND FLOOR, WITHOUT ROOF RIGHT, SHALIMAR
GARDEN MAIN, PASONDA PARGANA LONI, GHAZIABAD, UTTAR PRADESH 201102
Bounded on the: East: 30FT RASTA, West: REST PART PLOT, North: PLOT NO 101,
South: RESTPART OF PLOT
Registered demand notice was sent to Nos. 1 & 2 amongst you under Section 13 (2) of the|
SARFAESI Act, 2002, but the same was returned unserved. The undersigned has,
therefore, caused these Notices to be pasted on the premises of the last known addresses
ofthe said Borrower/s as per the said Act. Hence this paper publication. As you have failed|
to adhere to the terms of the sanction, the account is classified as a Non Performing Asset
on NPA 30.11.2021 as per the NHB Guidelines. You are hereby called upon to pay the|
above said amount with contracted rate of interest thereon f r om 01.12.2021 DEMAND
NOTICE within 60 days from the date of this notice, failing which the undersigned will be|
constrained to Initiate action under SARFAESI Act to enforce the aforesaid security.
Further, the attention of borrowers / guarantors is invited to the provisions of Sub-section
(8) of Section 13 of the Act, in respect of time available to them to redeem the secured
assets.
Date: 16.12.2021
Place: Pitampura,Delhi

Authorised Officer
Can Fin Homes Ltd.

Issued Demand

exarcise
rules on the date mentioned in the (first) schedule below.

oo Sas 3ITws S=ar

Central Bank of India

Possession Notice
Appendix-1Y [Rulae-82(1)] (For Immovable Properties)

Whereas the undersignad baing the Authorised Officer of Central Bank of India, under the Sacuritisation and
Reconstruction of Financial Assets and Enforcement Securlty Interest Act 2002 (Act 54 of 2002) and in exercise
of powears conferred under section 13(12) read with Rule 3 of the Seacurity Interest (Enforcement) Rules 2002,
Motice calling upon the borrower{s)guarantor{s) mentioned In the schedule below 1o
repay the amount mentioned in the demand notice within 60 days from the date of receipt of the said notices.
The borrower(s)/guarantor(s) having falled to repay the amounts, notice is hereby given to borrower(s)/guarantor(s)
and the public in general that the undersigned has taken possession of the propery described herain balow in
of powers conferred on himvher under section 13(4) of the said Act read with

The borrower{z)guarantor(s) in particular and the public in general iz hereby cautioned not to deal with the
proparty and any daalings with the property will be subject to the charge of Central Bank of India for the amount
mentioned in the schedule, The borrower's/guarantors/morigagor's attention s invited to the provision of
Sub Section (8) of Section 1.3 of the Act, in respect time available to redeem the secured assets.

Regional Office: 37/2/4
Sanjay Place, Agra-282002

FORM A
PUBLIC ANNOUNCEMENT

(Linger Heguanon B oF e nsahency and Samdunicy SBoand of s
flinsakancy Resokalon Process for Copansis Pasons) Heguiahans, M76)

FOR THE ATTENTION OF THE CREDITORS OF
M5 SUPPORT SERVICES PVT. LTD.

. RELEVANT PARTICULARS
| Mame of compormte debstor | M3 Suppor Senvices P, Lid
2 Date of neoporalion of oorporale | 22062008
| anor

3. | Authority undear which corporste

diebior 18 incorporated | regstened
4. | Corporate identity Mo. | Limied

Liaality ldenificaton Mo, ol

-

. Regestrar of Companias, Dddhi

| G U E000EmrTo b 452

Corpre dilior
2. Aekdress of the registensd offica | 4th Floor, Bhasma 378, Sn 5AA Complex, Kapashera,
and principal office (f any) of Mesw Dalnd - 110037
6. Insobvency commencament date Cecamber 15, 2027 (Defe of receipts of order &y IRF)
in respiect of componate detior | (Orcier of Horybii MCLT clalec Nevember 30, 3001)
7. Estrraed cale of chosune of June 12, 2022 being 180th day from e insolancy
| insolvency recolidion process | Somimencement date
8. | Mame and regisvaton rumber of | Names Sangy Kumar
the insakancy professlonal acting Fieq. No.: IBBITRA-00A 1R-FOH9E262020-2021 13025

A inbenim mssclulion professional

9, &ddrees and e-mail of the imerm
e hution prokessional, as

| registered with the Board

10, Address and e-mall 1o e usad Tor
cormespondence with tha infedm
recoiution professional

11, Last dale for submission of daims

| Reglstered Address: D-131/2, Chafarpur Ex. Near
Babte Balak Math Mdancic Maw Dl - 110074
Registered Mall Id: IFKUMARSANASY EERMAIL SO
| Cormespondence Address: B-268, First Fioor, Sushant
Liok-All, Sector 57, Gungaon - 122003
| Cormespondence Address: crpms kmidigmail com
Diecamber 29, 2021; being the 14th from the date of
| | appoirtment of IAF
12.| Clessas of creditors, if any, undar MIL
clanen ) of sub-sadion {RA) of
saction 21, ascataned by the
Irefinn rescluion prolessional

13, Mames of Inschency Professionals | Nolt Applhcable
identitiad to act as Authorized
Riepresembaiae of crediions in a
oiass (Three names for each class) |
14| {2) Relevant Forns and Weblink for downloacing the fomms:

[t} Diatails of suthorizad

|| representaiyves are avallahe ot
Moticg is hiretzy given that the Mational Company Law Tribunal has ordered the commancament
ol & corparabe insalency reseiulion process of the ME Support Services Private Limibed vide
order in CF {IBl2420WN02018 dated 30th Movembser 2021 (Date of receipts of Order 15h
Decembear 2021)

The creditors of M5 Support Sarvices Pyt Lid. . ame harely called upon o submit thair clalms with
proot on g before 259th December 202180 the nterim resahdion professional  the address
mantioned againslentry Mo, 10.

The financial creddors shall subenit thesr claims with prood by alectronic means only. All cthes
craditors may submit the claims with proof in person, by post or by electronic meaans

A Enancisl creditor Belonging 10 & class, as listed against the enlry Mo, 12, shall indicate s
cholca of authorised representalive trom EBmorg the thres II'IEl:Il'.IBI'IE:f' professionale lisbad
ggainst entry No. 13 to act as authonsad rapresantativa of the ciass in Fonrm CA,

Submission of lalse or misleading proots of claim shall attract penalties.

v Do gov. nydiowmicadionmms hirnl

Sanjay Kumar
Interim Regolution Profesgional
In the matter of M5 Support Services Frivate Limited

Lste : December 15, 2021 Ragistration Number:

Corporate idenfity Mumber ; L242] BEPL 4]
Phone ; 91-11-26925858, 26525

?;c_:l_lo
E-mail; imclliapollohoapitals,.com, Websife ;: delhi.apollohos pitals.com

NOTICE OF LOSS OF SHARE CERTIFICATES
Maotice is heraby given that the Company has received raquest from the
below mentioned shareholders for issue of duplicate share certificates (s)
in liau of original share certificate (s) reportad lost, as per tha datails given
below:

No. of
shares

Mame of the | Folio

Shareholder no. Certificate Nos.

Distinctive Nos.

Renuka Bhatia |11551| 200 | 91966 - 91967 | 77350101-77350300
Paramijit Singh (10963 200 | BBS587 - B8588 | 77012201-77012400
Shri Niwas Garg| 3039 | 200 194436 - 194437 70423401~ 70423600

Any person(s) who has/have any claim(s) in respect of the said share
certificates should lodge such claim(s) with the Company at its registerad
office within 15 days of publication of this notice, after which no claim will
be entertained and the Company will proceed to issue duplicate share
certificales.

Place: New Delhi
Date: 15.12.2021

Priya Ranjan
AVP - Corporate Affairs & Legal
(Company Secretary & Compliance Officer)

Place : New Delh IBB1|PA-001/IP-P01 §26/2020-20211 3025

Prunjab national bank

fire proarme your Conry EANR Lnpeoere

FORM No. - 5
DEBTS RECOVERY TRIBUNAL, LUCKNOW

E00M1, University Road, Near Hanuman Setu Mandir, Lucknow - 226007

(Jurisdiction-Part of U.P)
SUMMONS FOR FILLING REPLY & APPEARANCE

BY PUBLICATION
0.A. No. 72021 Date: 22.10.2021
Summons (o defendant Under Section 19(4) of the RECOVERY OF
DEBTSAND BANKRUPTCY Acl. 1893, read with Rules 12 and 13 of the
Recovery Tribunal (Procedure Rules, 1993)

CANARA BANK .APPLICANT
VERSUS

MS SURYA CONSTRUCTION & OTHERS ~DEFENMDANTS

To,

1. M/s Surya Construction proprietorship concemn of Shn Atar Singh
having its principal place of business al S5 208/G Seclor G LDA
Colony Kanpur Road, Lucknow

2. Mr. Attar Singh son of Shri Dhanantar Singh resident of S5 298/G
Sector G LDA Colony Kanpur Road, Lucknow

3. Mr. Anuj Kumar Goel son of Late A K. Goyal resident of ESTB 11l
Secior-A, Phase-2, Aliganj, Mahibullapur, Lucknow

DEFENDANTS

In the above noted application you are required to file reply in Paper Book

form in Two sels along with documents and affidavits (if any), personally

or through your duly authorized agent or legal practitioner in this Tribunal,
alter serving copy of the same on the applicant or his counseliduly

authorized agent after publication of the summons, and theraafler o

appear before the Tribunal on 17.12.2021 at 10:30 A.M. failing which the

apphcation shall be heaird and Gacaied In Your SDserce.
Registrar
Debts Recovery Tribunal,
Lucknow

L= llpnb

3] Oriental

rule & of the said

Deste of
Demand Motice
& Duo Amount

Mame of tha
Borrower(s) /| Guarantor(s)

Borrowers- 1) Mis Akash Mobile Centre (Prop.
Mr. Jagdish Prasad) Add.- ICICI Bank, Mear
Jeevan Lodge, Khair, Distt, Aligarh, 2) Mr. Jagdish
Prasad Sio Mr. Bhoop Singh, Guarantor- 1) Rekha
Devi Wio Mr. Jagdish Prasad Add. of Both- House
MNo. 142, Bhopa Nagla, Ward No. 17, Khair, Dist.
Aligarh, 2) Mr. Rajveer Singh S/o Mr. Bhoop Singh,
Add.- Mauza Bhopa Magla, Khair, Pargana & Teh.
Khair, DistL Aligarh, 3} Suraj Pal Slo Mr. Sardar
Singh Add.- Village Majupur, lglas, Distt. Aligarh,
4) Mr. Prateek Rathi 3o Mr. Kishan Rathi Add.-
MNai Basti, Khair, Pargana & Teh. Khair, Distt, Aligarh.

26.07.2021

3 17,39,545/-
Dt. 26.07.2021
+ |ntt. & other
charges, Less
Recovery
thereafter,
If any

Borrowers- 1) M/s Vaishnavi Shopping Mall
{Prop. Mr. Arvind Kumar) 2) Mr. Arvind Kumar
Slo Mr. Radhey Shyam Gupta, Add. of Both-
Mohalla Jawahar Chowk, Chharmra, Aligarh,
Guarantor- Mr. Radhey Shyam Gupta Slo
Mr. Harcharan Lal, Add.- Clo M/s Vaishnavi
Shopping Mall, Bara Bazar, Jawahar Chowk,
Teh, Atrauli, Distt. Aligarh.

31.08.2021

% 9,23,812/-
Dt. 31.08.2021
+ Intt. & other
charges, Less
Recovery
thereafter,
If any

Details of the Properties

Branch : Kher , Aligarh

Property No. 1- Equitable Mortgage of all that part & Parcel
of Residential Property situated at Gata No. 348, Mauza Bhopa
Nagla, Khair, Pargana & Teh. Khair, Distt. Aligarh, Area- 251
50. Mir. (300 5q. Yard), Property in the name of Mrs. Rekha
Devi Wio Mr. Jagdish, Bounded as: East- Hio Gajraj Singh,
West- Khet Rishi, North- Khet Rishi, South- Rasta 15 fi. wide.
Property No. 2- Equitable Morigage of all that part & Parcal 1.
of Residential Property situated at Gata No. 346/2, Mauza
Bhopa Magla, Khair, Pargana & Teh. Khair, Distt. Aligarh,
Area- 209.032 3q. Mir. (250 Sq. Yard), Property in the name
of Mrs. Rekha Devi Wio Mr. Jagdish, Bounded as: Easl- Rasta
25 fi. wide, West- Hlo Kumarpal, North- Land of Nem Singh,
South- Plot of Rajvir Singh.

arra, Aligarh

Equitable Mortgage of all that part & Parcel of Commercial
Property situated at Bara Bazar, Jawahar Chowk, Teh.
Atrauli, Distl. Aligarh, Area- 62 Sq. Mtr. (74.15 5q. Yard),
Property in the name of Mr. Radhey Shyam Gupia Slo
Mr. Harcharan Lal, Bounded as: East- Prop. of Rishipal
Dixit Now Property
Jawahar Chowk, North- Bara Bazar Road, South- Hio
Rajendra Kumar Now H/o Ved Prakash.

Date of
CT o
fasion

Sastra Centre, Circle Office : Bareilly
C-18/B, First Flour, D.D. Puram, Bareilly (U.P.)
il | Ph. : 0581-2520446, E-mail : cs81%4@pnb.co.in

5. E. RAILWAY TENDER

Sr. Divisional Elsctrical Engineer (GY
Chakradharpur acting for & on behalf of

POSSESSION NOTICE
[Under Rules 8(1) of Security Interest (Enforcement) Rules, 2002]

Motice is hereby given under the Securitisation and Recanstructions of Financial Assets & Enforcement of Security Interest Act, 2002 and in
exercise of powers conferred under section 13(2) Read with Rule 3 of the Security Interest [Enforcement) Rules, 2002, The Bank issued
demand notices on the date mentiened against account and stated hereinafter calling upon them to repay the amount within sixty day frem
the date of receipt of said notice. The borrower having failed to repay the amount, notice is hereby given to borrowers and the public in
general the Undersigned has taken the Possession of property described herein below in exercise of power conferred on himfher under
section 13(4) of the said Act read with Rule 8 of the said Rule on the date mentioned against each account. The borrower in particular and the
public in general are hereby cautioned not to deal with the property, and dealing with the property will be subject to the charge of Punjab
Mational Bank for the amounts and interast thereon

Detail of Properties where Possession has been taken is as follows:

Fresident of India, invites E-tenders
against open tender. Manual offers are
not allowead against this lendar, and any
such manual offer received shall be
ignored. 51.Mo.; E-Tender Notice Mo_;
Name of Work; Tender Value are as
follews: (1); 10-EL-WT-2021-22;
Electneal work in connection  with
supplyving and installation of Porta Cabin
at Sardega MCL siding under the
jurisdiction of ADEN/JSG; T4.10,185/-.
(2): 1-EL-WT-2021-22; Installation of
04 Nos, Escalators at Tatanagar

13.12.2021

5k | Mame & Address of the
Mo Borrower/Guarantors Account
& MName of the Branch

Outstanding Arnount and
Dt. of Demand Notice u/s
13(2] of SARFEASI ACT 2002
B date of symbolic possession

Descriptions of the Immovable Property Mortgaged

Railway Station; T 3,08,75.504/-, EMD:
Mil for sach; Tender Document Cost:
Mil for each; Date of Closing/Opening:
20.01,2022 for 51, Mo, 1 and 04.01 2022

m/s Al Raza Zari House

Proprietor : Vasir Raza Ehan

&/ Nasir Raza Khamn

Ffo-Near Azad Market Shalini Road,
Shwvamganj Bareilly

Branch : Springdale College, Bareilly

Rs. 5,61,969.75 and

intt and other charges
woef01.04.2020

Motice dated : 10,08, 2021
Possession Date :

10.12.2021

Gali 8t wide.

EM of Residential House in the name of Masir Raza 5/o Ahmad
Raza & Smt. Mayab Begum W /o Masir Raza, measuring area §1.04
Sq.mitrs,, situabed at Moh. Katra Chand Khan, Old City, Bareilly
vide sale deed Registered with sub registrar Bareilly, Book Mo, 01,
Zild Mo 5324, Pages Mo, 311-334 against 5erial No. 12842 on
Dated 17/11/2012. Bounded as :
West-Rasta Gali 8 ft. wide, There after Birender Mahshwery,
Morth-House Umar, South-H/o Mohan Lal Arora & Acces Road

far 5. Mo, 2. The tender can be viewes
atwebsiie hitp:hwwnw, ireps.gov.in, The
lersderer bidders musl have Class-1|
Digital Signature Cearificate & must ba
regisiered undar IREPS Poral. Only
registered tenderer’'bidder can
participate on e-terndering. Al relevani
paper must be uploaded at the time of
participating ir‘-e-tunduring. FR-483

East- Hio Ishbyvag Hussaim,

10.12.2021

of Chandra Pal Agarwal, West- Rasta

Borrowers- 1) M/s Bajrang Cosmatics &
Gift Centre (Prop. Mr. Mang] Kumar) Add.-
M/s Bajrang Cosmetics Centre, Jawahar
Chowk, Chharra, Teh. Atrauli, Distt. Aligarh,
2) Mr. Manoj Kumar S/o Mr. Pramod Kumar,
Guarantor- 1) Mr. Pramod Kumar Sfo Mr.
shr Pal Gupta, Add.- House Mo, 173,
Mohalla Halwaiyan, Kaswa Chharra, Teh.
Atrauli, Distt. Aligarh.

28.07.2021

7 5,00,123/-
Dt. 28.07.2021
+ Intt. & other
charges, Less
Recovery
thereafter,
If any

Equitable Mortgage of all that part & Parcel of Residential
Property situated al Mohalla Halwaiyan, Kaswa Chharra,
Teh. Atrauli, Distt. Aligarh, Area- 65.33 5q. Mtr. (78.13 Sq.
Yard), Property in the name of Mr. Pramod Kumar Gupta
Sio Mr. Shripal Gupta, Bounded as: East- Hio Jamuna
Prasad & Bal Kishan, Wesl- Rasta, North- Hio Om
Prakash Gupta, South- Hio Swara| Babu.

10.12.2021

2. | M5 Yash Traders

Proprietor ; 5h. Umesh Gupta

5fo Late 5h, Budh Sen Gupta

R/ 107/108, Gandhi Puram, Bareilly
Guarantor : 5h. Raj Kumar Gupta
5/o 5h, Hari Shankar Gupta

Branch : lzzatnagar, Bareilly

Rs. 3350807.73 and

intt and cther charges

w.e f01.05.2021

Motice dated : 01.06.2021
Possession Date :
08.12.2021

wide.

EM of Residential Howse inthe name of Sh. Umesh Gupta 5/ Late
5h. Budh Sen Gupta, situated at part of Khet Mo, 466 at Village-
Urla Jageer, Tehsil & Distt-Bareilly measuring area 83.61 5q.Mtr.
ar 100 5g. Yards registered with SRO Bareilly Vide Book Mo, 1, Zild
Na, 5410 on Page No. 49-70 against Serial Mo, 14443 on Dated-
21.12.2012. Bounded a5 ;: East-Flot of Naim Khan, West-Flot
Avad Ali Khan, North-Flot Vipesh Agarwal, South-Rasta 13 feet

“FORM NO.UTRC-Z2="
Adverfisement giving notice about
registration under Part | of Chapter XXI|
[Pursuant ta saction 374(b} of the companeas
Ack, 2103 and rube 4(1) al the companies
[Author=ad o Register) Rules, 2014]

1. Molice 15 hemhj.l given that in pursuancs of
sub-section [2)0d saclion 366 af the Companies
Act, 2013, an applcation has bean made 1o
the Ragistrar al Maw Delhi thal M Burman

EM of Residential House inthe name of Sh, Umesh Gupta 5/o Late
5h. Budh Sen Gupta, situabed at Part of Khet Mo, 552, 553, 702 &
703 (juj) at Said pur Hawkins, Tehsil and Distt. Bareilly measuring
area 72.33 5g.Mir. registered with SRO Bareilly Vide Book No. 1,
Zild Mo. 1580 on Page No. 389-402 against Serial No. 4868 on o Tocarry on [he business, whether i India o
Dated 15.06, 2006, Bownded as : East- Plot of 5ajid, West-Rasta 18
feet, North-House Virendra Saxena, South-Plot of Sajid.

Invastmant, & partnership firm may be
regislenad undes Parl | al Chaples 3000 al e
Companias Act 2013, as a company limited by
shares

2. Tha prncipal cbipcks of the company are as
ol s

outside, of .'na'ncing invastments in group
campanies in the lorm of shares, bonds,
debanturas, debl. loans or securilias anc
providing guaranbees, ather farms of collataral,

or faking on olhar conlingent Sakilities, on or

Date : 16.12.2021 Authorised Officer | |Dote:16.12.2021 Place : Bareilly Authorised Officer behalf of, any group companies and fo invest
= — = m— i Mulual Funds and Gavesnimen] Securilies,
3. A copy of tha drafl memarandum and articles
e ~ : CIRCLE SASTRA NEW DELHI e apated e ffc 4" lr, P
TSNa S1=e1E AT Q@8 punjab national bank ; . _ E-AUCTION Bhivon. 10 Fovse Avarie, WEW DU
e S Ny e e yout cun DANK son | 2nd Floor, Vikrant Tower, Rajendra Place, New Delhi — 110 008 i me-
. . . lica I8 hareb Iy that
Phone No. 25854327, 25853243, email: cs4168@pnb.co.in SALE NOTICE gt g o omt
their abjection in writing to the Central
s “mmiea | " T
E/Auction sale notice for sale ofimmovable assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 read with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules 2002, E';,;g'r ‘;ll"i':,,-ﬁ" Ii.?éﬁaégf "|’:,'i'5.fi'f,_l5"5_:gﬁ'a§_;l'ﬁ_
Notice is hereby given to the public in general and in particular to the borrower (s) and guarantor (s) that the described moveable/immoveable mortgaged /charged to the secured creditor the constructive physical/symbolic possession of which 122052 Hﬁff!-'ﬂﬂ;’- with in L%;F_-E_ts' I:ﬂE days f“rﬂﬂ'-
has been taken by the Authorized officer of the Bank/ secured creditor will be sold on “As is Where is, “As is What is & Whatever there is” on the date as is mentioned in the table, for recovery of the dues due to the bank/secured creditor from the Eiﬁf;e ,_E,'_.fmF':;‘fg, s ,':g:_fyfﬂ' ,;'fﬁ?,:,'e_a
respective borrower(s) and guarantor (s). For properties under Symbolic possession the bidder to arrange visit at their own. Mama {s) of -!-uulitszl-:{:f
i : i ; Dated - 1512 2021 Mariea Burman
S, Name of the Branch Name of the Branch Date of Demi{\rgoh:::‘ttl(;es Ulesr1D3$(nZ1)a::ij S&I:IZ:ESI Act 2002 Description of Immovable Properties Reserve Price (Rs. In Lakhs) Date/ Tlrpe Detalli of the Name & Mokl Burman|
No Name of the Account Account Name P mortgaged/owner's Name EMD (Last date of Deposit EMD) of E-Auctior encumbrances Contact No Of
: Possession Date U/s 13(4) of SARFAESI Act 2002 Mort f Propertv(i P known to the Authorized
Name and Addresses of the (Mortgagers of Property(ies) . :
Nature of Possession on Possession on Bid Increase Amount secured creditors Officer
Borrower/Guarantors Account Symbolic/Physical /Construction Form No TNC-26
1. |Circle Sastra New Delhi Mis R K R K Puram 26.07.2019 Plot No II, B-167, Ground Floor, Sector-2, Rs.35 lacs 18/01/2022 Not Known Pawan Kumar {PUFS(L;ant to RU'F 3()) Igf }he 28T4p)}anies
. . . B . ncorporation) Rules,
M/s R K Construction Construction Rs.40,01,672.02 Vaishali, Ghaziabad, UP-201014 Rs.3.5 lacs 11:00 am 9873344532 Before the Central Government, Regional
03.01.2020 Area- 60.66 Sq'mts' Date of EMD- 15/01/2022 to 1:00 pm Director, Northern Region, New Delhi
Borrower/Guarantor/ mortgagor: o ateo - In the matter of sub-section (4) of Section 13 o
Mr. Gourav Verma Symbolic Rs.50,000 Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
2. |Circle Sastra, New Delhi Mis Muskan |  Connaught 17.12.2016 Flat no-15 3rd Floor Kings Apartment, Panchwat Rs. 25.55 lacs 18/01/2022 Not Known Pawan Kumar (Incorporation) Rules, 2014
M/s Muskan International International Circus Amt: Rs.77.71 lacs : Complex situated at Mouza-Mondalganti, R.S. Dag No Rs.2.56 lacs 11:00 am 9873344532 s|a|Nc|_,¢s‘||g.tsh %Q?&X?g LIMITED
Borrower/ Guarantor/ mortgagor: 03.03.2017 132, JL. No.06, VIP Road Teghariya under the Date of EMD- 15.01.2022 to 1:00 pm (CIN: U72100DL2012PTC231190)
, _ _ | jurisdiction of Arjanpur Gopalpur No Il Gram Panchayat having its Reaistered Office at FIRST FLOOR
Mr Davinder Singh Sodhi Physical . , . aving its Registered Office a
' ADSRO Bidhan Nagar (Salt Lake City) P.S. Baguiti Rs.50.000 PLOT NO.237 OKHLA INDUSTRIAL ESTATE,
Arvind Kaur Kolkata- 700052 B PHASE-IIl NEW DELHI-110020
: : I EEE R EEE i R .. EE— Applicant Company / Petitione
3. |Circle Sastra, New Delhi Sh. Amzad Tropical 19.06.2019 | Plot No 20, Block E, Sector Beta 01, Greater Noida, Distt Rs.200 lakhs 18/01/2022 Not Known Pawan Kumar NOTICE is hereby given to the General Publid
i ' i ildi = = Gautam Buddh Nagar, UP-201312 - that the company  proposes to makg
Sh Amzad Hussain & Smt Wahida Begum SHL:S\S/\E/]I[;] ﬁ Building Amt- 1,52,23,010.70 e 35095qmtr Rs.20.00lacs t“fgoam 9873344532 application to the Central Government unde
Borrower/ Guarantor/ mortgagor: mB- anhida 24.11.2021 15.01.2022 0 1.0Upm Section 13(4) of the Companies Act, 2013
Sh Amzad Hussain & Smt Wahida Begum egum : ' seeking confirmation of alteration of the
9 Symbolic | Rs.50000 Memorandum of Association of the Company
4. | Circle Sastra, New Delhi Bobby Coo N 46 13.07.2021 Plot no-236 , Block —D, Sector-1, Rohini Delhi - Rs. 56.12 lacs 18.01.2022 Not Known Pawan Kumar '/Qntﬁggls of tth rfgfaﬁ'a' rﬁgg}'ﬁ; Pamg at tgﬁ
Bobby Cool Enterprises | Enterprises Rs. 27 44 lacs 110085 in the name of Tilak Raj Sharma Rs. 5.62 lacs 11:00 am 0873344532 27t November, 2021 to enable the compan)
qurower/ Guarantor/ mortgagor: 30.11.2021 Date of EMD- 15.01 2022 to 01:00pm to change its Registered Office from
Priyasharma i "National Capital Territory of Delhi" to the
Mr.Tilak Raj Sharma Symbolic Rs.50,000 “State of Maharashtra”.
- - - - , Any person whose interest is likely to be
5. | Circle Sastra, New Delhi K K Basant Lok 04.12.2019 Residential property entire 2nd Floor (Duplex), L-44, Rs.174.25 18.01.2022 Not Known Pawan Kumar affected by the proposed change of thd
K K Enterprises Enterprises Rs. 2.06.64.071.78 Lajpat Nagar-2 , New Delhi 110024 area measuring 100 Rs.17.43 lacs 11:00 am 0873344532 registered office of the company may delive
— : i ' i — " either on the  MCA-21 orta
Borrower/ Gurantor/ mortgagor: 02.07.2021 sqyds belonging to shpritpal Singh. Date of EMD- 15.01 2022 to 01:00pm (www.mca.govin) by filing in\?esto
Mrs. Seema Sharma & Sh Pritpal Singh symbolic Rs.50.000/- complaint form or cause to be  delivered o
’ send by registered post of his /her objectiond
supported by an affidavit stating the nature o
6. | Circle Sastra, New Dehi Maalaxmi | ECE House 31.05.2021 212, DH-C , 2nd Floor, Gali No-8 , East Azad Nagar , Rs.7.70 18.01.2022 Not Known Pawan Kumar s/ heRLg‘itjrfg?t and grounds ngfrfoggg[‘oE
MaaLaxmi Trading Co. Trading Co. Rs.13.0 lacs Krishna Nagar, Delhi-110051 in the name of Mrs. Rekha Rs.0.77 lacs 11:00 am 0873344532 Ministry of Corporate Af’fairs, B-2 Wing, 2ng
Borrower/ Gurantor/ mortgagor ] to 01:00pm Floor, Paryavaran Bhawan, CGO Complex
99 0oL 202l Late.ol EML-10.01.2022 P New Delhi-110003 within = fourteen days (14
Mrs. Rekha Symbolic Rs.50,000/- from the date of publication of this notice with
. . a copy to the applicant Company at itg
7. | Circle Sastra New Delhi MaaKatyayani| ECE House 29.05.2021 Flat No -107, Tower D-1, Platinum Plus, Sector -77, Rs. 35.76 lacs 18/01/2022 Not Known Pawan Kumar Registered Office at the address mentioned
MaaKatyayani Enterprises Enterprises Rs. 39,38,819.78 Nimka , Faridabad, Haryana-121004, measuring 1049 EMD Rs. 3.58 lacs 11:00 am 9873344532 below:-
sqft in the name of Suman Lata 0 1:00 pm FIRST FLOOR, PLOT NO.237 OKHLA
Borrower/ Gurantor/ mortgagor 13.12.2021 Date of EMD- 15.01.2022 Uup INDUSTRIAL ESTATE, PHASE-II,
. . . — NEW DELHI-110020
Maakatyayani Enterprises prop- Manoj Garg Symbolic Rs.50,000- For & on behalfo
SumanLata SPINCLABS PRIVATE LIMITEL
. sd/
TERMS & CONDITIONSThe sale shall be subject to the Terms & Conditions prescribed in the Security Interest(Enforcement) Rules 2002 and to the following further conditions. SHIVALIK Plg_\s?n
1. The auction sale will be “online through e-auction” portal http://www.mstcecommerce.com/ B;tse: _ﬁgﬁ-égﬁ:i DIN : 01(7!;;225
2. Theintending Bidders/ Purchasers are requested to register on portal (https:www.mstcauction.com) using their mobile number and email-id. Further, they are requested to upload requisite KYC documents. Once the KYC documents are verified by e-auction :
service provider (may take 2 working days), the intending Bidders/ Purchasers has to transfer the EMD amount using online mode in his Global EMD Wallet by 15.01.2022 before the e-Auction Date and time in the portal. The registration, verification of KYC
documents and transfer of EMD in wallet must be completed well in advance, before auction.
3. Earnest Money Deposit (EMD) amount as mentioned above shall be paid online through 3 mode i.e. NEFT/ Cash/ Transfer (After generation of Challan from (https:www.mstcecommerce.com) in bidders Global EMD Wallet. NEFT transfer can be done from any
Scheduled Commercial Bank, however for Cash/ Transfer the bidder has to visit Punjab National Bank Branch. Payment of EMD by any othermode such as Cheques will not be accepted. Bidders, not depositing the required EMD online, will not be allowed to
participate in the e-auction. The Earnest Money Deposited shall not bear any interest.
Date: 15.12.2021 Authorized Officer:
Place: Delhi Punjab National Bank

financi“. ep' .in

New Delhi




